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4% Cn 154152003, we had heard the arguments:y We had directed

the reSpondehts' counsel to submit

the copy of the FIR lodged in

the matters: The leamned counsel for the respondents submitsa

copy of the FIR Noi 230/02 lodged in Police Station, Beawar

City#

S5 We have gone through the record of the case, It is seen

that pursuant to the notification issued in the year 1995, the

applicant had‘ applieéi for the post jof Postal Assistent and he

had degosited the security of R 5200/~ in the fomm of Kishan

Vikas Patraw In his application, the gpplicant had stated that

he had passed Inter Science Examination in First Division from

Bihar Intermediate Education Council Patna as a regular student

of AM i College of Patnai

65 The applicent had filed OA No#i 316/97, which was allowed

and the respondents were directedtio appoint the applicant on

the post of Postal Assistant after|completing all the formalitie

required for the purpose%! The respondents gave appointment to

the applicant and he was sent for training als o ¥ In the mean-

while,| an inquiry was conducted and it was found that the certi-

ficates filed by the applicant were not genuine; When the appli-

cant was asked about the genuineness of the certificate, he

filed OA Nog 212/2002 which was dismissed vide order dated

247420025 While dismis sing  the

were made =

-

DA, the following observations
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he registration of Shri
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ingquiry has revealed that certificat%Lnot genuine, The respondents

cn holding the inquiry have found the

posses s

%t the applicant did not

the requisite educational qgalification;fHe did not

appear in the Inter Science Exeminationii It is moticed that

\
the Postal authorities have lodged FIR at Police Station Beawar

in this regardiy
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